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( OA No. 142/87)

MOHRT LAL - 2pplicant.
VERSUS

UNION OF TINDIA - Reszm
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Mr, D,¥, Swamv - Zounsel for the zprplicant.,

Mr., M, Rafig ~ Counsel for the respondents,

[44]

Eon'hle My, dactice D.L, Mehta, Vice-Chairman
Hon'khlz My, Q,P, Sharma, adminizstrative Member

PR HON'BLE b, JUSTICE D.L. WEHTL, VICE=CHAIRMANG

Heard ths lzarned counssl for the parties.

vacancy arises in Guoup !
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1 ke zonsicdersd sympathsticzlly
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wi
trezetment will be given and age relaration will e given.
. As agresd uoon, this petition is Jdispossd of

accordingly, with no order as ko costs,




